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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0.A. No.16 of 2008 |
- Date of order: the 30™ January, 2008

Shni Pijush Kanti Dey - | Applicant
By Advocate: Dr.J.L.Sarkar

. Versus |
The Union of India & others .. Respondents
By Advocate Mr.G.Baishya, Sr.C.G.S.C.

CORAM: The Hon’ble Shri Manoranjan Mohanty, Vice-Chairman
The Hon’ble Shri Khushiram, -~ Member [A]

1. Whether reporters of local neWspapers

may be allowed to see the judgment or not? Yés/
2. Whether to be referred to the Reporters Ve
or not ? . Yes/,No/

3. Whether to be forwarded for including in
the Digest being compiled at Jodhpur Bench
and other Benches? _ Yes Mo~

4.  Whether their Lordships wish to see the
fair copy of the judgment ? Yes/N6




CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI
0O.A. No.16 of 2008

Date of Order: This the 30™ January, 2008

The Hon’le 'Sh}i Manoranjan Mohanty, Vice-Chairman,

The Hon’ble Shri Khushiram, Member [A]

Shri Pijush Kanti Dey

Working as Superintendent
Central Excise Hgrs. Audit Unit
Udyog Vikash Bhawan, 4™ Floor
G.S.Road, Bhangagarh,
Guwahati-5.

By Advocate Dr. J.L. Sarkar

: -versus

1. Union if India

Through Secretary, Ministry of
Finance, Department of Revenue,
Govt. of India, North Block,
New Delhi.

2. The Chief Commissioner
Customs & Central Excise -

Shillong Zone, Crescens Building
M.G.Road, Shillong-1.

3. The Commissioner of
Customs [Preventive]
N.E. Region, M.G. Road,
Shillong-1

4. The Commissioner of
Central Excise, Shillong
Morellow Compound
M.G. Road, Shillong-793 001
Meghalaya.

By Advocate Mr. G. Baishya, Sr. C.G.S.C.

ORDER [ORAL]
MANORAJAN MOHANTY.,VIC-CHAIRMAN:-

Heard Dr. J.L.Sarkar, learned Counsel appearing for the |

Applicant

Respondents




Applicant and Mr. G.Baishya, learned Senior Standing Counsel for the
Union of India; on whom a copy of this Original application has
already been served. Also perused the materials placed on record.

2.  The Applicant, a Superintendent of Central Excise and Customs,
having faced transfer from the Commissionerate of Central Excise at
Shillong to the Commissionerate of Customs [Preventive] NER,
Shillong [vide order dated the 17" January, 2008 of the Chief
| Commissioner] and having been asked by another order dated
23.01.2008 to be posted in Dimapur  Division of the said
Commissionerate of Customs [Preventive] NER/Shillong; submitted a
representation to the Chief Commissioner on 24.01.2008. Without
waiting for  result of the said representation, the Applicant has rushed
to this Tribunal with the present Original Application filed under
Section 19 of the Administrative Tribunals Act, 1985; on the ground
that while transferring him, the guidelines/transfer policy [pertaining to
tenure of an employee at a particular station] has not been followed.

3. A copy of this Original Application has already been supplied to
Mr. G.Baishya, learned Senior Standing Counsel for the Union of
India, who, on placing  his reliance on a judgment of Hon’ble
Guwahati High Court [rendered in the case of Sheo Balak Singh vs.
Union of India & others] reported in 2007[1] GLT page 943, stated that

“strictly_speaking, the concept of any ‘tenure’ of a civil servant in any

particular location is a misnomer. There is no vested right in any civil

servant to be posted in any_particular location for any fixed duration of

time. The concept of ‘tenure’ has to be understood in the con&of\ﬁ/;

(o




a minimum period of service in a particular_station from the standpoint

of the necessity of avoiding frequent and uncertain shiftings of an

incumbent from one place to another which is not conductive to a

healthv svstem of administration. However, any ‘tenure’ has to give

way to the needs of the organization.”

Mr. Baishya also pointed out that the Apex Court of India in the

case [of S.C. Saxena vs. Union of India & others, reported in [2006] 9

SCC 583, held that “a Government _servant cannot disobey a transfer

order by not reporting at the place of posting and then go to a court to

ventilate his grievances. It is his duty to first report for work where he

is transferred and to make a tggresentation as to what may be his

personal problems. This tendency of not reporting at the place of
posting a;md indulging in litigation needs to be curbed.” Stating so, Mr.
Baishva vehemently oppbsed verv admission of the case.

4. Faced with the aforesaid obstacles, Dr. J .L.Sgrkar, learned
Counsel appearing for the Applicant, drew our attention to second page
of Annexure-E, dated the 23™ January, 2008; wherein it has poin'tedly |
been denied to entertain any representation in the matter of transfer
and posting. We have heard the learned Counsel for the parties on this
point. We are of the view that giving scope to the employees to
represent their grievances and redressal of grievances of the employees
being part of a healthy personnel management, the authorities ought not
to have denied to entertain _repre.segtation& Of course, repeated

representations on the same issues should always be discouraged.




5. In the above premises, without entering into the merits of the
matter, since the representation dated 24.01.2008 of the Applicant 1s
stated to be still pending, this Original Application is hereby disposed of
with a direction to the Respondents to coﬁéider the grievances of the
Applicant, as raised in his representation under Annexure-G, dated
24.01.2008; and in the present Onginal Application.‘

6.  With the aforesaid observatigns and directions, this Original
Application is hereby disposed of, without being admitted. “
7.  Send copies of this order to the Réspondents, along with copies of
this Original Application. The Respondents shall also treat the copy of
this Original Application, as ﬁart of the representation [of the applicant]
to the Respondents and pass orders thereon. Free copies of this order

be supplied to the learned Counsel appearing for both the parties.
: -

[KHUSHIRAM] ‘ MOHANTY]
ADMINISTRATIVE MEMBER ~ VICE- CHAIRMAN

<m
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GUWAHATI BENCH, GUWAHATI
OA. No. .....2.6.....] 2008
Shri Pijush Kanti Dey
Vs.

U.O.1. & Ors.

LIST OF DATES

E TRIBUNAL

Sl.no.

Particulars

Page No.

01.09.2004

The  applicant posted as Inspector in the
Office of the Central Excise, Hgrs. Audit
Unit w.e.f. 01.09.2004 at Guwahati

11.01.2008/
15.01.2008

He was promoted by office order dated
11.01.2008 as Superintendent in the office
of the Hgrs. Audit Unit Central Excise,
Guwahati. He took charge w.e.f.
15.01.2008. His transfer and posting has
been given effect to by Part-II of the order. -

Annexure-C
Para 4.5 &
4.9

17.01.2008

Order No. 03/2008 dated 17.01.2008 has
been issued by the Chief Commissioner of
Central Excise and Customs transferring
the applicant to Commissionerate of
Customs {(Preventative), Shillong.
Unfortunately he has been transferred as
on promotion i.e. without application of

| mind because he was already promoted

before the order of transfer. Applicant’s
name is against Sl.no. 34 in the said order.

Annexure-D
Para 4.6

23.01.2008

The applicant has been posted on transfer
by Order No. 04/2008 dated 23.01.2008
from Guwahati to Dimapur Division on the
wrong act as if on promotion. '

Annexure-E
Para 4.7

L)

Ze=k
F

As per policy/guidelines the tenure posting |

as Superintendent is 4 to 6 years. The
tenure of the applicant as Superintendent
commences from 15.01.2008. Therefore the
transfer is in violation of the norms of
transfer. Even for argument’s sake (not
agreeing) taking the posting of Inspector
also applicant has not completed 4 years of

| service in a station.

!

No substitute has been posted or ordered
for posting-against the applicant’s present
post. He is still continuing in his present
post and has not been formally given the
said order of transfer.




23.01.2008

| The Association of the executive officers of |

which the applicant is a member has
represented against the transfer order as
violative of the transfer norms.

Annexure-F

24.01.2008

The applicant submitted representation
dated 24.01.2008 to the Chief
Commissioner of Customs and Central
Excise, Shillong which is pending.

Annexure-G

The applicant’s children are reading in
schools at Guwahati. He has old ailing
parents (aged 85 and 80 years). The
applicant submits that the order of transfer

| is discriminatory, result of pick and ‘choose

and in complete violation of the transfer
guidelines of the respondents themselves.

The applicant prays for setting aside and
quashing of the orders dated 17.01.08 and
23.01.08 in respect of the applicant and

| with interim prayer for * stay of the

operation of the said order with respect of

‘the applicant.

Filed by
S oo N ofdun Tomeand

B

Advocate
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" GUWAHATI BENCH, GUWAHATI
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Shri Pijush Kanti Dey Centoat <o
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INDEX
Slno. | ~ Contents Page No.
Original Application - . 1-12
Verification . - 13
Annexure — ‘A’ Y
| Annexure — ‘B’ 1€
Annexure — ‘C’ ' I "-F‘
Annexure — ‘D’ ' | \q
Annexure — E’ _ , 2\
‘| Annexure — ‘F’ | 23
Annexure — ‘G’ . Q5

Filed by
g W‘(\k"ﬂ\‘y\)\) N O\N\dw\f\ ’_—T (&I\M/Kl\

(Advocate)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI

( An Application under Section 19 of the Administrative Tribunals Act,
1985)
OA. No. .. 6. 12008
T Lot T iR ~ Shri Pijush Kanti Dey
Lvn':-'ﬂ dondla La & in® . RUPEEN: . )
Working as Superintendent -
;
v Central Excise Hqrs. Audit Unit
PArgrEY FATRIE , -
Cuveaiteli Boneh Udyog Vikash Bhawan, 4t floor
- G.S. Road, Bhangagarh,
Guwahati-5
................. Applicant

--Vs -

1. Union of India
Through Secretary, Ministry of

"~ Finance, Dei)artmenf of Revenue,
Govt. of India, North Block,

New Delhi

2. The Chief Commissioner
Customs & Central Excise
Shillong Zone, Crescens Building

M.G. Road, Shillong - 1

Plad b\d Yoo 0\1\":\\‘&_0\“(\\“

&‘\\“{le;ge\ S‘.N'Tvvvv\,%’

Advocoke: Y /o L/ oYX«
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Cent,a s gie .

cot.al Aunicisine Tolut | 3. The Commissioner of

n o ..
L

Customs (Preventive) |

Z%TU] FLragty | N.E. Region, M. G. Road,

Wil t Berceh

Shillong - 1

4. The Commissidner of
Central Excise, Shillong
Morellow Compound

M.G. Road, Shillong - 793001

Meghalaya

................ Respoﬁdents

.v PARTICULARS FOR WHICH THIS APPLICATIN IS MADE:

The application is made for enforcement of the Tenure of Posting
as per Transfer Policy, System of Option and G‘ﬁidelines of
Transfer issued by Respondents from time to time, and against
the office Order No. 03/2008 dated 17.01.2008 issued from the
office of the Chief Commissioner of the Central Excise and
Cu:étorris, Shillong Zone and Order No. 04/2008 dated
23.01.2008 issued by the Commissioner of Cu_stomé

(Preventive), N.E. Region, Shillong.



4.1

4.2

i A oD S s $8WT8 e ASLl e oiea e a

-~ s o S e, v
e A LR TR I AR BUAN

Cenual Al aine i.50uL.t

(V8

~
;

JURISDICTION:
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The applicant declares that the subject matter of this

-application is within the jurisdiction of this Hon’bie Tribunal.

LIMITATION:

The application is within the limitation prescribed under Section

21 of the Administrative Tribunal Act, 1985.

FACTS OF THE CASE:

That the applicant is a Citizen of India and as such is entitled to
the rights and privileges guaranteed by the Constitution of

India.

| That the respondents have formulated transfer policy of Group

‘B’ officers in North East Region after detail discussion in higher
levels and keeping in view the instructions of ‘the Ministry of
Finance and minutes of various conferences and other

discussions.

The following, inter-alia, are important basic principles in the

said policy.

(i The general tenure in one station will be 4 to 6 years

(Clause No. 3 of the Policy).

oot o T
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(11) Penod of. stay in any one stat1on/ sectlon/ofﬁce w1ll not be

more than 2 years (Clause 4 of the Policy).

Th1s Clause is operated in a manner that no OfflCCI‘ durmg the"
tenure in a stat1on shall be posted ina sectlon/ office for more .
than 2 years 1. €. after 2- years he would be posted in a d1fferent

sect1on/ ofﬁce in the same stat1on / ofﬁce Wthh is called’

‘rotatlon.m the station.

- (i) Gen‘eral'transfers will be lcompletedvbefore 31st Decernber of
any Year and as far as poss1b1e effected by 31St January.

(Clause 10 of the Pohcy]

‘There" are other Clauses also. Applicant begs to highlight the . -
. above policies ‘as of particular relevance of his case. He craves
: ’for' the libérty to refer to the other policies .also” at the time of

‘ hearing..(, g

M:"ﬁﬁf «1 & { g @ 1'—.*3‘ \Ul .

“ ) Central eI, luuve 1. buL

o L Copy of the pohcy c1rculated on7.11. 1996
“o . .7 isenclosed as Annexure - ‘A

qrreTeY =0 TA9IS
= ' .
Colte. . e

That in the 1mp1ementat10n of the pohcy the respondents have "
dec1ded to conS1der opt1on or Annual General Transfer of
- Superlntendent/ Inspector The guldehne for such transfer have -
,also been formulated and c1rculated for the beneﬁt of the

-ofﬁcers The tenure for Supermtendent is as under: -

“.(i). Contmuous perlod of 4 to 6 years in the same statlon

FM\WW



(iij  Continuous perio,d of 2 years in the same section/ office.

(iiij Continuous period of 4 years in the same Commissionerate

Optlons in this respect should ‘be congi «for posting in
NGIR Vef v .

A Centraj AC SRR gy

Central Excise / Customs. Wisistiaye - b

Copy of a Circular dated 4 10.209% ‘ii'*i'dﬁcatiag}guch
policy is e W%nneme-‘B’

'That under the Chief Commissioner of Customs & Central
Excise thgggr three Commissionerates: -
(i) Central Excise Commissioneraté Shillong, Shillong;l
iii) Central Exciée Commissionerate Dibrugarh, Dibrugarh
(iiij Commissionerate of Customs (Preventive), N_.E. Region,
Shillong - 1
That the applicant is.Group—‘B’ Gazetted Officer now working as
Superintendent of Central Exéise, Hgrs. Audit Unit w.e.f.
15.01.2008 posted at Guwailati. This is under Commissionerate
.of Céntral Excise, Shillong. It is stated that he was working as
Inspector w.e.f. 01.09.2004 in the said ofﬁce under the said
Commiésioherate. After due consideration of his earlier posting
he had béen promoted as Superintenaent and posted at said

office at Guwahati.

Copy of the office Order dated 11.01.2008
of promotion as Superintendent
is enclosed as Annexure-‘C’

@M/‘/L\ \CW‘“L‘ M
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4.7

|

That while he was WOrking as such in the promotional post of
Superintendent under Central Excise Commissioneraté,
Shillong he was surprised to know that an office Order No.
03/2008 has been issued by thef Chief Commissioner of Central
Excise and Customs, Shillong Zohe on 17.01.2008 transferring
officers to Commissioneréte of Customs (Preventive), vShillong in
which thé name of the apﬁlicant has also been included in the
class as on promotion (SlLNo. 34). it is ‘stated that on
17.01.2008 the applicant was already a Superintendent as
explained in the preyious paragraphs. The respondents included
the name of the applicant in tot;al disregalid of Phe policy and
guidelines of transfer. The stipulations of tenure posting in fche
policy/ guidelines have not at all been taken into consideration.

The mere fact that he has been considered as a transfer on

_promotion shows that the Order has been issued as regards the

applicant without examination of-the service records of tenure

posting etc. and his transfer is the result of non application of

mind.
AR AR exﬁm:am;‘
Cenuial Aol Lnt wve T Lun.!

' ‘ Copy of the order dated 17.01.2008
' is enclosed as Annexure-‘D’

qu{{e"\ = TaANS
\(-,v. wi,., U Bench ] ) L -
eant-hambly states that the tenure of posting for

Superinteﬂden_t in a station is 4 to 6 years and not more than 2
years in a Section. .The applicant’s tenﬁré as Supérintendent
started from 15.01.2008. There- is no scope under the
Policy/Guidelines for the transfer of the applicant as abidé by

thc said Order dated 17.01.2008.

£t

[ teorli AT



4.8

4.9

7

The applicant states that even if the posting as Inspector in the
Commissionerate is taken then ‘also his tenure shall not
comprehend -such transfer. But the applicant submits that his

tenure as Superintendent starts w.e.f] 15.01.2008.

That by an Order No. 04/2008 dated 23.01.2008 following the
Order dated 17.01.2008, the applicant has been shown as
transferred on promotion to Dimapur Division. The applicant
reiterates that he was already promoted as Superintendent by
Order dated 11.01.2008 and he assumed charge on 15.01.2008
and as such he was already Superintendent w.e.f. 15.01.2008
and his transfer on promotion to Dimapur Division is a
misnomer and camouflage. This shows total non application of
mind and non consideration of records of the applicant as

regards the posting / promotion.

.
&t s afmag
Centiud AL, i uiive T bed

Copy of the Order dated 23.01.2008
70~ is enclosed as Annexure - ‘E’

Qargrzt = 139)s
That in this cofinegtion it}is stated that the matter of transfer

and posting to different Commissionerates has already been
considered and administratively decided by issuing specific
order as Part-II in the Order of promotion dated 11.01.2008.
(Annexure-C). The office Order dated 17.01.2008 and
23.01.2608 have been issued in total disregard‘ of the
administrative decision in Order dated 11.01.2008 of promotion,
transfer and pdstiqg and in a colourable manner seeks to
obliterate the effect of thc said Order dated 11.01.2008. Malice-

in-fact and Malice-in-law is explicit in the case.

Pt 1 T
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4.10

4,11

J

/ .
That the applicant has worked in various stations during his
service and carried out the transfer order as a disciplined

employee. He has served for seven years in Central Excise

Stream at Upper Assam .?s well as for fourteen years in Customs
(in different places of N.E. Region, and Mumbai. He humbly

states that he has been discriminated in the matter of transfer. -

There are officers who have not been disturbed from their place
of posting under the transfer policy/ guidelines. Some examples
are given only to highlight discrimination. Following are some of

examples who have never been posted in' Customs formation: -

1. Sri Biswajit Paul, Superintendent 1w, iyl

' " v ' Cental wou; .
2. Sri R. K. Sarkar, Superintendent
3. Sri R. K. Bora, Superintendent '

. . . QQ’Y&{T&"} 7. 1g%1y
4. Sri H. C. Kalita, Superintendent <

. L BL:I‘Ch

= ‘ﬁNi'ﬂ ;'."40‘ »

weomiV€ T, bop, ?

—————

The above names are illustrative and not exhaustive.

That it is stated that the Order dated 23.01.2008 shows that -

“some representations were received from some officers which

were ‘considered and disposed of. The applicant does not know
whose representations they considered and what were the
representatiqns. The applicant had no scope to give
representation because he was ﬂot informed anything. This
order also clearly directs thgt no further repre\sen'tat.ion shall be
entertained. Such an administrative order has clearly created 2
classes of officers, 1 having févoured with scope and another
class ddnied with similar and eqﬁal scope. This is arbitrary and
not just and fair admi'ﬁistrative act. Moreover, clogging
submission of representation by employee offends' principles of

natural justice and is denial of scope of redressal of grievances



bt

4.12

4.13

4.14

9

by the welfare state. The applicant has become victim of such

illegal classification and denial of principlesof natural justice.

Such clogging of subrriission of representétion is hostile and

arbitrary. and thg order of transfer particularly' in réspect: of thew ARERY

Cential &b i, &idid

applicént deserves to be set aside and quashed. |

20 >

q3TTEY SRR

i

FRRPRUROS PR

!

" That the son of the applicant is a student of 'CIE,S X yn¥DelliiBeici

Public School, Guwahati which is a private school where he had

to be admitted with much troubles becduse no seat was

available in the Keﬁdriya Vidyalay, Khanapara. In the event of

" his transfer out of Guwahati the academic education of the son,

Sri Arnob Dey shall be in jeopardy. He is not likely to. get seat in
other Central School because as per Practice aﬂd procedure
6n1y students.transferred K.V. i's'. accommodated irrespecti\ie of
number of seats. His daughter is reading in Euro Kinds,
Bhéralumukh -Centre‘, Guwahati and her educatién will alsé lbe
disturbed. That the applicant have paréﬁts Both éb0ye 80 years

of age and are suffering from old age diseases. They will remain

uncared of in the absence of the applicant at Guwahati.

That the sufferings of the applicant would be due to fhe
discriminatory order of transfer ahd which is also in v_ioiation of

the prescribed norms.

That the applicant has not yét received the orders of transfér
formally but has collected the same. It is stated that the

intention of the policy is to enable the employei"s to have some

time to manage the family affairs including the scope of

education of the children.




10

The prescribed policy therefore declares publication of the
transfer orders by 31st December but in the present case the
order has been issued on 17th January and thereafter on 23w
Januarir in viola‘.cion of the transfer policy/guidelines putting the
applicant to trouble not contempldted by the respondents’ own

guidelines.

4.15 That the applicant is still working in the present pgﬁst and no

substitute has yet been ordered to be posted in his place.

"\,, N . e r——— ————
%'ﬂ R A A BT
Centiat et uive Yribuc.:
4.16 That the applicant has worked for 14 years in Customs. 9% g mes

TT1giet sargals

. . Grwenntit oq
4.17 That All India Association of Central Excise Gazetted ExXecutive i

officers Association Customs and Central Excise, Shillong Zone,
| of which the applicant is a member has taken up the matter by
representation dated 23.01.2008 and persuing the same. The
' applicant has also submitted representation on 24.01.2008
enclosing details of his posting. Results of the same

representations are awaited.

Copies of the representations are enclosed
as Annexure-‘F’ and ‘G’ respectiveiy.

S. GROUNDS WITH LEGAL PROVISIONS:

5.1 For that applicant is not due for transfer under the

_ policy/guidelines prescribed by the respondents.



5.2

5.3

5.4

5.5

11

For that the transfer order is discriminatory because persons

working in Central Excise for long period have not been

‘transferred to Customs.

For that the order of transfer no 03/2008 dated 17.01.2008 and
Order No. 04/2008 dated 23.01.2008 are perverse,
discriminatory and violative of Articles 14 and 16 of the

Constitution of India.

For that the said transfer orders are the result of pick and

choose policy and not just and fair.

For that the transfer orders as regards the applicant deserve to

be set aside and quashed for non applicatig

= i .
‘ Q;:g?.‘ *X "."-f:?{,i- T
respondents.. Cenual & N

DETAILS OF THE REMEDIES EXHAUSTED | HEEE ST

‘ . ————— S Ren AN
The applicant declares that there is no remedy under any rTule;

however he has filed representation dated 23.01.2008 to the

Chief Commissioner, Customs & Central Excise, NER, Shillong.

MATTERS NOT PREVIOUSLY FILED- OR PENDING WITH ANY

OTHER COURT/TRIBUNAL.

The applicant declares that he has not filed any
application/petition before any other Tribunal/Court and no
such petition/ appli;ation is pending before any Court.

RELIEF SOUGHT FOR:

Under the circumstances.the applicant pray for the following

reliefs.

Qg o 2T



10.

11.

12.

12

(i) The Order No. 03/2008 dated 17.01.2008 issued from the

office of the Chief Commissioner of Central Excise and Customs,
Shiilong be set aside and quashed in respect of the applicant
(SL.no 34).

(i) The Order No. 04 /2008 dated 23.01.2008 issued by
Commissioner of Customs (Preventive), NE Region, Shillong be
set aside aﬁd quashed in 'respect of the applicant (Sl.no. 34).

(iii) Any other order/ drders the Hon’ble Tribunal may be pleased

to grant.

The above reliefs are prayed for on the grounds explained in

'Para 5 above.

INTERIM RELIEF'PRAYED FOR:

During the pending of the application the applicant prays for
the following interim relief: -

(i) The oI?eration of Order No. 03./2008 dated 17.01.2008 (Sl.no.
‘34) and Order' No. .04/2008 dated 23.01.2008 (Sl.no. 34) be
suspended/stayed as regards the applicant.

The above prayers are made on the grounds explained in Para 5

above.

The application is filed through advocate. [ ARSI TR

5
<

PARTICULARS OF POSTAL ORDERS:

Qg = rwds

A 1

IPO No. : ‘:N&Qo@a\#e

R A 0, -,

Date: QJ%/0)\ /0%
Issued from : &Y. Pos) Q\h‘éL
Payableat: & P.0Q. Q\M\&

Annexures: As per the index.

Centont Fieds v w5 bui. |
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VERIFICATION

I, Shri Pijush Kanti Dey aged about 47 years, Son of Narayan '
- Chandra bey, a resident of Bishnupur, Guwahati-16 do hereby verify
that the statements made in paragraphs 1, 4, 6, 7, 8, 9, 10, 11, 12 are
true to my knowledge and those made in paragraphs 2, 3 and 5 are true
as pef legal advice and I have not suppressed any material facts.

AND 1 sign the verification this .88 /01 /9%, day of January,

2008 at Guwahati.

Plaf:e: Guass sholy | pw 1 [W\;{A M

Date: Q< /a\ /0? Signature

gty nxmafira afsay
Central Acwuastiative 1. . buu .

2."

UFETeY Fureety
Crverto Beneh
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TRANSFER_POLICY OF GROUP 'B' OFRICERS TN NORTH EAST.: |
|

: oo "‘i

: Agter o detailed disou aion bet?eon tho COP, COE ang ‘
AC(Hqrs) u?ngwiux .various instyuctions of the mmstry and - N
the last off which is FiNo.A-350 7/28/92-Ad."111.‘3 ‘dated 30th ..
June,199§J minutes of various o nrerenoea and other disonasiont
it has beﬁmlagreed to follow th following traﬁster polioy ?ﬁ
among the {Group 'B' officers in the North East. . | T
] AT
1. Since the Commissioneraptes oovers 7 (seven) North
Eastern States with different ethnic.backgruund, ,Administratior
- will roll: {as far.as possible ¢onvenient Zoneland areas 80 - .
that orrio rs are not unduly put to ditfioulties. However, thee
will not 1 olude transfers on Admninistrative g:ognds.
i e
24 roro any genergl trmsfer, Group 'B' ofticers will
submit a répresentation for =

]

-
!

-
( 5 Place of posting jith reasons; i

b Ooption for Customs/Central Excise;
| :

T T T
.

o

, ; ) For any other deputation. , ‘ E

[ oo ‘ ’ i

L ese representations will be reoeived positively by %
S , 1st October of amy year. . h '*‘ ) 2
¢ . - ' v A
e Je N e geoneral tenure in bne station will be 4 10 6 years N
v {1 l s
RS 1l vy
RO 4, $_¥1od of:stay in any pne station/seotion/offioe‘Will 5.
ST not be morel than 2 years. - : SR Wil o
g N " . |
~~i.v © Se S noe the offioers belong to ' a commonioadre 0L Central &

L:? Excise mai

lly, no officer will remain posted in CustOms ror‘
more than ' :

aov . ‘ . I v
N "'." % ;‘
6. T?f rotation in every | 2 years will be from difricnlt

. to soft area and from sensitive to hard area.

» RN

T C mpnaaionato postinga will be oonaidorod mutually bet1

K the CcCP an - CCE and after satisfying’ the genuinenesq of the oom;
ssion oase » transfer will be wmpde 1f: needs 'be. Such transrers‘

A on oompns?*Lonate grounds must bp addressed to. DC/{\C(P&V) and
' 'erndorsed $o:both the Commissioners. A , iil’ Lt

o = I S
; ) ‘ i;'. L] M o

\ékﬂ2> ’ % ~.C°nt?ﬂ};"'°'?/¥:;3§;

A -
e P o
\"‘«“ﬂs . & .ﬁ A 4 f;‘ ﬁ [ I (Y
” " NG Cetrti 8 fralr . oo ot S o vk

‘ﬁlxvﬂxvx
M;« p.\’\ | . 7

Hargrl ¢ ~ag
Lmzaf&s 2 e e




4,

5.

6.
7.

11. i
rotaine /

8.
datod 3_
togetherl

and the ﬁ
tion only
tranatora

guideline

Do’
cooling
Ministry

10.

. of any ye

stations

|
i
i
K

cus

k

{Aprn '86 havo rooom
gn one station, the &
4tnro of work being d
where therc is absol
!will be. oonsidorod q¢

)
1 4

ince the Conmissiond

A
I —1S—1
i

::;l,
: rhough Deptt. of Pers

P S
AR )

onnel & Training vide their 1ette
ondod poating of. nuuband mdﬁwin‘
rea of. Juriadiotion being: vas;ﬁx
ifferent from- general Administr&ﬂ
toly any problem or dittioultian
s per Ministry of; Poraonnol '}”ﬁ

\ oo e !
. |
rates aro highly ahort atarrod,

D f period from any d

411 in future te e
! )
‘ -

pr and as far as pos

qorricers who are due
poated within and arobnd their Homo Town or. plaoee/

Gfeneral trangfers will be completed befors 3ist Decew

utation as reconnended by the

4

R

1
. . . i
| o e

ot

ible effected by siet'Ja‘nuary.“ :

!

to rotiro within 2 yeara will be

quested by thenugi

Cenlal

r

1

)

-

igic !
L'wahat Bench

g
LALLUNGUNEMA )'7}

COMMISSIONER
rOMS ( PREV) sNER1SHILLQ

L]

il

. comssxonzn a){ff‘a
N

s ¥
C.WL.IX(

Copy te i<

The Memdb

and Cuatn

The Chieg

15/1 Strar

The Comm
informaty

The Deputy

kind infq
The Secr

Road, Caldutta férikindadnforxw tionﬁﬁsyk"g% #
The Gener:t Secretary, Group 'B!.Executive’ Offioers'
Asson., Customs and Central Rx 1ae,\Sh1110ng f£orldnd;
The Assidtant Commissdonersof 16 Bx./Cus, (P) vt 1
ror info nation. ' ,, Vm P -; §§§; ugﬁ s 51 YT T
s e Bk sl L0 JT: :
o {5.,‘23.%” ] , J,gp irv £
\\ If o AN §'
vgﬂ\"\r\ v 3
o

N

<'F/8_T. 111/88/ 16 74 -

(p&v)/(c FX.)/(A.S.
18 North Block, New D
Lommissioner(E2), Cu
4 Road
:slonerz
n.

mation.

. Y ué“
etary, Genoral, All In@ia- FederntiogéthCOntrs’a'
Exciso Gazetted Rxecutive Officers hOA/i”?J.Ktbuitra

Calcutta for|kindi 1nrormation.-
Cus.Prev. ), NER, Shillong forld.nd

|COnmissanor(Cua Pro .), NFﬁ; Shillgig.

OBJTRAL :EXCISE t SHILLONG
'r I"’" )

Qgg . Datod;g__

)b Central Board‘of‘ﬁxoise
plhi for kind;informationn A
toms;and Centralﬂnxoise,f”*
S

¥

ST

AR R




P L LT e N WS

/  COMMISSIONER OF CENTRAL EXCISE
_ A MORELLO COMPOUND
< G M.G. ROAD, SHILLONG

1-0364-2224751/ 2223039, ~ Fax. 91.0364.2223428/ 2226215, E-Mall: cexshlli@exclve. nic.In

6)20/ET.ll/95/ c.Zﬂ &4 3—*75 : Dated:

. -

. T
Qﬁw/

" The Deputy/Assistant Commissioner
Central Exclse Division !

The Superintandent ( )
}, Central Exclse Hqrs, Office
' Shillong.

Subject: Option for Annual General Transfer of Supedntendenl/lnspector - regarding.

The Annual General Transfer for 2004 of Superintendants ang Inspectors postad |n different
formations and Headquarter .Office of Central Exclse Commissionarate, Shlllong s proposed to b made In
December 2004, The concerned offlcers who

are dus for tranisfor ag perthe accepled guldelines for transfer of this
Commissionerate wlil be con;ldered for transfer,

Briefly the accopted

guldelines for transfer In respact of Superlntandoan/lnspectors are reiterated
below for the benefit of the officars,

Superintendents who have completed thelr tenure as below wlil be considered for transfer

- [ o~ . e £ @ Y LOT
() I the same statlon for a continuous perlod of 4 (four) to 6 (six) years, ﬁ?vﬁ-n LT ’{'f S 1,-- _ .
{Ih in the same Sectlon/Ortice for a cantinuous period of 2 {two) years, and Cehh“ Acllisc ave 1..LuL.
{11} In the same Commissionerato tor a contlnuous purlod of 4 (four) yoars
Simllarty, Inspectors who have completed thelr tenure wil| be consldered for transfor; 2 A’ -
[ . e #
{1 in the Divislonai Hars. Office for contlnuous perlod of & (six) years,
(1) In the Ranges outside the Divisional Office for a potlod of 3 (three) years, -y q'}z
(il In Central Excise Hars. Office for a period of & (s1x)to 8 (elght) years and ‘137@3} ° T8
(iv)  Inthesamae Commisslonerate for a continuous porlod of 4 (four) years U wale ti Bench

a_

Also, Superintendents and Inspectors of Shillong Central Exclse Commissionerate who opts for Customs
or Dibrugarh Commissionerate should sond In the same Transfer Proforma.

it ls therefore requested to forward the options of officers for posting In Central Exclse and
Customs In ordar of preference for next posting Indlcating the reasons thereof. Options In the prescribed
proforma (enclosed) should reach this office on or bofore 34.10.2004, Options received aftar
31.10.2004 wili not bo taken Into conslderation’ for Annual Genoral Transfor 2004. It s, thoreforo,

requested to take personal Initiative to send this offlco on or before the sald date, While torwarding the
proforma, It may be ensured that the same is duly verllled by the Head of Office.

Please acknowledge receipt.
D] Sl
' C (B, THAMAR )

ADDITIONAL COMMISSIONE (P&Y)
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COMMISSI()NER OF CENTRAL EXCISE

MORELLO COMPOUND
M.G. ROAD, SHILLONG

Tcl.9l-()364-222475l/ 2223030, 4 Fax, 91-0364-2223428 1 2226215, E-Mail: c.exshill(a)e‘xc_iae.nlc.iq» ,
mmﬁunmc_mﬁmmmgﬂ i

Subject: - Establlshment promaotion, transfer and posllng in the grade of Superintendent Gr. ‘B'
- order regarding. . )

RT -~
PROMOTION

The following Inspectors of Central Excise and Customs are hereby promoted to the grade of
Supermtendent Gr: 'B' in the scale of pay of Rs. 7500-250-12,000/- with effect from the date they assume -
charges of higher post at their places of postings with immaediate effect and until further orders:

4. Shri, Guru Prasad Das \ 6§
2. Shri, Priyoram Doley (ST) b
2 .

2. ShilNisanjan Dhar

' " 4. Shrl. Amit Dutta / e —
o 8. Shrl, Pljush Kanti Dey Co

6. ‘Shri, Biswalit Paul RN """"1 o ‘,j“f_‘ -
7. Shrl. Ajoy Ghosh - Cential Admn.nst.at;\'e Liibubiei
8. Shil, Pradip Kr. Mahanta

9. Shri. Sashi Prasad Gogol 7

10, Shrl. Dilip Kumar Sharma - |

11. Shrl. Jagadish Ch. Rajbongshi . ,
.42/ Shri, Ranendu Dutta ' Watgred sy 1w8lT R
" 43. Shri. Hem Chandra Sharma - e
14, Shel, Kishore Ranjan Nath Lrweiat Berch |

45. Shrl; Sukumar Goswami ) - i [
16. Smti. Nani.Bora - : . . ' [
17.'Shrl. Sudip Kr. Dey : ' ST . '
18..Shil. Shyam.Sunder Joshi - i
19. Shri. Makbut H, Borbhuiya

20. Shrl. Sinam Chittaranjan Singh
21. Shri, Thoudam Ng. Singh

22, Shri, Sislr Dey.

23. Shrl, Manindra Saranla (ST) .
24, Shrl, Nehru Pegu (ST) .

26. Shi. Pankaj Das (SC)

v26‘ Shri. Nil Kanta Baishya (SC)

" Howaever, this promotion is:subject to the outcome of the review DPC to be conducted as per CAT,
-Chandigarh and Patna Benches judgement tated 06.06.2006 and 06.02.2007 communicated vide Ministry's

letter F.No. A-32012/4/2000-Ad.1I-B (Vol. IV) dated 25.04.2007 and the sama has been kept in abeyance as per
Ministry's letter dated 08.10.2007.

Tha officetls are not entitled to get flxatlonﬂ of pay as they had aiready been granted financial upgradation
under ACP Scheme vide Establishment Orders Nos. 126/1999 dated 02.11.99, 150/2001 dated 03.42.2001
and 52/2007 dated 02.07. 2007 except the officer appearlng at Si. No. 26.

!

The senior)_ty of the above ofﬂcers in the grade of Superintc‘ndent,wlll be fixed in the order shown above.

Nrntat i




#0

e offlcer'ﬁt S!. No. 26 le heraby asked to exarcise option withi
| 415 wnather his initial pay should be fhred in the higher pgst on tha.basls of FR 22 () (@) (1) straightway without
sy further review-on accrual of increment In the pay scale of the lowerpost or their pay n promotion sNEwiS B8

n one month from the date of promotion

ixed initially In the manner as-provlded.u,ndapFR‘.zz.(a) (1) which may pe.refixed under the provisions of FR22 (1)

‘inal.

a) (1) on the date of accrual of next increment in the scale of pay of lower post. Qption once exercised shall be

in the event of refusal ot promotion they would be debarred from promotion for @ period of one year.

NOTE: Inthe avent of reversioh of any officer(s) who is/are on deputation, o in the event of any Court's order

the junior most officer(s) in the above promotion order will be reverted.

BABT -1l
_ TRANSFER AND POSTING

«Qn promotion, the officers appéarlng at St Nos. 1, 9,10, 11, 13,

18, 24 and 25 are placed at the disposal

of Commissionet, Central Exclse, Dlbrugarh whereas officers appearing at s, Nos. 20, 24, 22 and 26 are placed

at the disposal of Commissioner, Customs(Preventive) and the rests
postings. B

are retained at thelr present places of

Ceptial Al s @11

2

C.No.I(3)2/ET-111/2005

A/.%
.w‘?\/%‘

. sgrefm wimo

..qzmgra’f 15918
-C‘:‘ ;‘Ni-. At BL

T T

Sd/- .
(EVAM.R. HYNNIEWTA)
. COMMISSIONER

r.choa‘ed

<

Copy forwarded tor information and necessavy.;é&lon to:-

L 5 JAN 223

The Joint Secretary(Admn), Central Board of Excise and Customs, North Block, New Delhi « 110 002

The Chlef Commissloner, Customs and Central Excise, Shillong Zone.
The Commiasioner, Customs (Preventive), NER. Shillong.

The Commissloner. Central Excise, Dibrugarh.

The Commissioner (Appeals), Central Excise, Guwahatl.

'CRESCENS' Bullding, M.G. Road, Shillong -1

The Additional Commissioner (A-E/Tech), Central Excise, Hars. Oftice Shillong.

" The Joint Commissioner, Customs (Preventive), NER, shillong.
. The Assistant Commissloner(P&V), Central Exclse, plbrugarh.
0. The Deputy/Assistant Commissioner, Customs/Centrsl Excise,

1

2

3

4

5. : i

6. The Narcotics Commissioner, Ceuntral Bureau of Narcutics, 18, The Malt, Morar (M.P.), Gwalior - 474 006.
7 .

8

]

1

tor the concerned officer(s) is/are enclosed.
11. The PAO, Customs & Contral Exclse, Shillong. .
12. The Superintendent, PLC/Tech, Central Excise Hars.. Shiliong.

Diviston, Copy(S) meant

13. The Superintendent, Central Bureau of Narootics, Preventive and Inteliigence Cell, B-10/3L, Brahmaputra S
Apartments, Pathar Quarty. Narengl, P.O. Udayan Vihar, Guwahatl - 784 173 Copy meant for the concerned otficer

_ls enclosed. ‘
14, PA.tothe Commissioner, Central Excise, Shiliong.

16. Accounts/Personnel Appralsal-Coll/ ClU-Vigliance Branch/Computer Cell/Porsonne! Litlgation Cell, Central Excise

Hars. Shitiong.

16. Shil./Smtl. for compliance.

AT, The General Secratary Group '8’ Superintendents’ Assoclation, Customs & Central Excise, Shillong.
18. The General Secretary Group ‘B’ Non-Gazetted Offlcers’ Agsociation, Customs & Gentral Exclse, Shillong.

- 19. Guard File.

PN

 (HMANAL)
JOINT COMMISSIONER (P&Y)



\;\X/JA \g/&‘

(,6‘
Qx‘

“\4.
\‘*»*.

\/ \\/

Cenlral Acte v wopin

frrgret sogely
Gow

Loz armommm o

, ('?"- ~gt
N
OFFICE OF THE CHIEF COMMIbSIONER OF CENTRAL
EXCISE AND CUSTOMS, SHILLONG ZONE
'CRESCENS' BUILDING
M.G. ROAD, SHILLONG
gﬁﬁgmommmaom
DATED, SHILLONG THE 17 JANUARY, 2008
. The followlng officers In the grade of Supsr ntendent of Customs & Central
Exclso are hereby trans{érred from the Commisslonsralo of Central Exclse, Shillung and Dibrugarh to
the Commissionerate of Customs (Prevantive), N.ER., Shillong us mentlunud ruspoctivoly against
thelr names below: .
Sl Name of the officer Present place of posting Trausferred To
. No. ’
1. Shrl B, Shankar Commisslvacruse of Centrul Ccmmisslonerate ot
l‘.M.Ivu, Dibrugarh Custonis(Prev.), NER, Shillong
& Jihi AL .4- [ e e
. 3 ShriT,T.K Thang “Jo- . -do-
Y 4. Shri U.K,-Das -¢lo- _ «do-
oy Q’ 5. Shri L. Simte -do- -do-
Ce 6| shr P.K. Salkla <o- -do-
t 7 ShA P.L. Salkla CE'S Ulfice, Shiilong “do-
N 8. Shri M.K, Brahma CC'S oftice,Shillong do- N
s 9. | Shrl G.C. Mandal Commniss.cnorzte of Central -do-
S Exciso, Satitong
g 10 | Shil KN. Choudhury -do- do- ]
11, | Shrl G.N, Holol -do- -do- ]
12. | ShifAlok Chatterjee -do- -do- _
13. | Shrl Kalzadal -de- -do-
14. | Shn A. Lywait -do- do-
15. | Shri Dibskar Choudhury -do- -do- !
16, [ Shri Anshuman Chakraborty " <o do |
17, | Shri K.C. Doke . -do- -do-
18. | onrl N.M, Bolsye -d>- -do-
79, | Shil Jaydeep butta R P - <lo-
70. | ShriN.K.Das " e -do-
-+ [ 21.- }&hr G.HK.Bhuyan -0~ ~do-
! 22, | ShriB.C.Patir o do-
— 23, | shn. Thangchullo -do- -do- ]
24, - RYN:NIWeI 4 do dn.
25, Shri B. Bhattacharjee do- -go- T
26. Shrl F. U, Faklir 0. do-
27, | ohrl K. K. Malakar «do- ~do- A
38. | Shi B. K, Bhattacharjes <o N -do-
25| ShA T.M. Hartiong <o~ do- 1
30. Shrl P. Banerjoe Q- ~d0- i
31 Shri Blkash Chakraborty <0-. do-
32, | Shrl. C. Heuzel <o- -do- ]
33. Shrl, Guru Prasad Das On Promotion -do-
34, Shrl, P.K. Dey «{o- -do- i
35, | Shri. Ajoy Ghosh . -Jo- do- i
36| Smtl. Nanl Bora o o -j
T4 o wa
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OFFICE OF THE COMMISSIONER OF CUSTOMS (PREVENTIVE)

AnmRXW- & ﬁ

Subjec

t:- Transfer and pos
Commissionerate,

Consequent upon
with the
Office Order No.03/2008
January 2008, the following

Customs (Prev.),

Commissioneratc

Inteerommissi,oncrate
of Customs (Prev.),
jssued under C.No.

transfer and posting

Dated Shillen

H

in the

EASTERN REGION ™= _ o
NOXTH SHHJJONG & :‘ﬂ w BT ot w1l R {8
Cenual Auhi ot ey ket
110 Mabatma Gandhl Road, Sbillong = 793001, Meghalaya A .
Phooe: 0364-2322697/1128328/1329005. Fox: 0364-122364012229007. E-fpall: cuuhgduﬂchsmct_—
B ORD 'i.‘;'R No.04/200 | Qﬂ‘?{fzﬁ 2774918
f___—-ﬁ L

the 031 January 2008

ting in the grade of Superintendent, Group ‘ B’ Officers of
N.E.R., Shillong - order reg.

transfer and the placement of officers
NER, Shillong vide Chief Commissioner's
U{3)43/CCO/SH/2007/271 dated 17%
grade of Superintendent, Group

'}’ officers of Customs (Preventive), Commissionerate, North Eastern Region, Shillong is
j hereby ordered with immediate effect and until further orders.
| rSL Name of Officers Place of Posting
: No From { To
: F" } 2 3 il 4
1. | B. Shankar - Comm'te of C.Ex Dibrugash _ Shillong Division
2. |S. Ahmed Comum'te of C.EX Dibrugarh Guwahati Division
3. | T.T.KThan Comm'te of C.EX Dibrugarh Guwahati Division
4. k U.K.Das Commite of C.EX Dibrugarh ]w&_ _____j
~5. |L. Simte "Commte of C.Ex Dibm Dimapur Division
6. | P.K.Sailda Gommite of C.Ex Dibrugarh Guwahati Division |
7. | P.L.Sailda CCO's Shillong Hars. Shillong
8. | MKBrahma 1CCO’s Shillong Hars. Shillong
9. | a.C.Mandal Commtts of C.Ex Shillon Dhutri Division
: 10.| K.N. Choudhury __ Comm'te of C.Ex Shillong Dhubri Division B
; 111 Q. N. Halol T Commte of C.Ex Shillong ghillong Division \.
; 12, | Alok Chatterjee Comm'te of C.Ex Shillong Ouwahat Division
},., 13. | Kaizadal Commi'te of C.Ex Shillong Dimapur Division
, 14. | A. Lywait . Comm'te of C.Ex Shillong Aizaw! Division ]
' ™ 15. | Dibakar Choudhury Commte of C.Ex Shillong Hars. Shillonig I
; \ ' 16.| Anshuman Comm'te of C.EX Shillong Hqrs. Shillong
] , : Chakraborty :
| \ 17. 1 K. C. Deka Commte of C.Ex Shillong | Dimapur Division
©o 18. | N. M, Baishya Comm'te of C.Ex Shillong Dhubri Division
; i e I N L [a) [0 rAan 0t YT n' iglya
- [ 20.|N.K. Das Commte of C.Ex Shillong Hqrs. Shillong _ |
C —21.|G K Bhuyan _ Comm'te of C.Ex Shillong Shillong Division )
: —~""722.|B. C. Patir Comm'te of C.Ex Shillong Dimapur Division |
? \ —_23.| Thangchuilo Comm'te of C.Ex Shillong Aizawl Division 1
| 24.| B. K. Deb Comm'te of C.Ex Shillong artala Division ]
“ | _.25.1B. Bhattacharjee Comm'te of C.Ex Shillong Shillong Division :
-.: _ 26.| K. U. Fakir Comm’te of C.Ex Shillong Hgrs. Shillong
\ 57. 1 K. K. Malakar Comm'te of C.Ex Shillong Aizaw! Division
‘ ,D _,._28' 8. K. Bhattacharjee Comm'te of C.Ex Shillong I Aizaw! Division
BZY 59.[T. M, Hestlong Gomm'te of C.Ex Shillong __[ Hara. Shillong
-\ *&%’ 30. | P. Banerjee Comm'te of C.Ex Shillong_ shillong Divisiot
| V R 3 ; . gmlzzu ,Cimkraborty (c}o;m'tc of C.Ex Shillong,_ | Dimapur Division |
; DS mm'te of C.Ex Shillong Alzaw] Division |
'. @& A
|

AGT SUPDT. 2008 Page ! ef2 i



,,329;.»— FAX NO.

R e s a s

G e = e

. | Guru Prasad Das On promotion | Imphal Division
{P.K Dey | On promotion Dimapur Division
35. | Ajoy Ghosh On promotion Imphal Division
L._36.| Nani Bora On promotion Guwahati Diviston
37. SK ?:Zhi On ptomotxon Hﬂi ston
QG gésm On promodon Dimapur Division
40. | Thoudam Ng. S8ingh | On promotion Alzaw] Division
41.]J. C. Rajbongshi On promotion Dhubr Division
42. | Sisir Dey On promotion Agartala Divislon
43.1D. M. Das Alzawl Division Guwahati Division
44.| P. K. Phukan Guwahati Division Hars, Shillong
45.| B. Dey Quwahat Division Dhubri Division
46. 1 S. S. Nongbet Shillong Division Dhubri Division
47. 1 J. Majumdar Karimganj Division Agartala Division
48.18. Sharma Shillong Division Hqrs. Shillong
49.1S. K. Dutta Shillong Division Karimganj Division
50. { B. Bhattacharjee Agartala Division Karimganj Division
L _51.{A. K Choudhury Appeul Br, Hars, Shillong Guwahati Division

Officers mentioned above should be rclisved by 31% January 2008. All representations have been
considered and disposcd off and no further representation shall be entertained. The Divisional AC/DC should
send compliance reports regarding relicving and joining of the above officers to the undersigned by 15°
February 2008 by Fax.

Officers mentioned in order No. 022008 dated 17 January 2008 and Order No.04/2008 dated 17*

Januury 2008 issued by Chlef Commissioner's Office, Shillong Zone, communicated under C.No.
H('&)43/CCO/SH/2007/268 and 274 datod 18.01.2008, should be relicved positively by 31* January 2008,

Sd/-
_ ( R. D. Negi )
. Commissioner.
C.NO.1I (3)8/Hqrs.Estt/SH/2007 / 10841-916(A) Dated:-23.01.2008
Copy forwarded for information and necessary action to: -
1. The Chief Commissioner, Customs & Central Excise, Shillong Zone, Shillong.
The Commissioner of Central Excise (Appeal), Shillong/ Dibrugarh/Guwahati,
The AddL/]Jt. Commissioner (P&V)/Tech/CC's Unit Customs & Central Excise, Shillang,
The Deputy/ Assistant Commissioner of Customs /Central Exdse Division / o
. (Capy meant for the concerned officer/is/ areipr"‘ LR U
enclosed for delivery) and ( Copy of order No.2/2008 and 4/2008 also enclosed)] <8l A,
~ The Pay & Accounts Officer, Customs & Central Excise, Shillong.
The A.C.A.O. (Accounts), Customs Hqrs. Office, Shillong. 7
The Superintendent, STU-Vig. Branch, Customs Haqrs. office, Shillong.
The Branch-in-charge, ET-1 / Confdl / CTU —cum-VIG of Customns & Central Excise,

ng.
vo/ﬁk:‘:o P L. Sas kia ' Superintendent, for complisnce
10. The General Secretary, Group ‘B’ (Fye ) Nfficers’ drenaintine Cowt 0 —-

uu.uAuug

11. Guard File.

il A

®No @

ﬂ;m..,w

(M. 'L, Jyrwa )
enoe™! Administrative Officor (Eatt.)
e e :
’ \é‘:;urh E*\CR\PNC“'
c " e
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ALLINDIA ASSQCIATION. OF CENFRAL KXCISE GAZETTED EXECUTIVE OFFCE RS
ASSOCIATION CUSTOMS & CENTRAL EXCISE SHILLONG Z0ONF,

'

T ————
o i o L e T ——,
o, [ 2y capeef oy arf
The Commissioner of Central Excisc (Cadre Coutrol Authority) Ceutal Aelu ., gy
Shillong, ‘ ‘ o

. 5 .
Subject: Inter CommissionerateT runsfer of Superintendents- Regdrding. ‘

Madam,

With deep anguish, this association would like to inform your kind sCTFIRarTmspim
repeated requests and efforts we failed to get a opy of the latest Inter- Commissionerute placement
order on the ground that it is very ~ confidensiz:". This association fails 1o anderstand how a transfor
posting order can be regarded as confidential, I is really painful o find that in the eraof " Right 1o ‘
Information Act”, when the Govi, has also decided to encourage transperancy this association is
denied an afficial copy of the above referred order.

.'i"r:at Madam, you will kindly recall that on 17 instant the representatives of this association
met vou al your chamber to apprise you about the delay in bringing out the Annual General Transfer
Order and requested vou to consider only representations and options ( if exercised as per nocms )
since in most of the places new academic sessions have already started. You have aiso been informed
that some unofficial information about the placsment order received by the members of this
assaciation and on the basis of that information the following discrepancics/lacusae are herebw
brought Lo your kind notice for redressal before the Annual General Transfers are issucd.

() ‘'nat Madam, the Superintendents who did not complete their tenure of * minimum

! six years" in the Central Excise Commissionetate as per transfer policy were handed

i over 1o the Customs and vice-versa.

i (i) Some of'the senior officers were retained in the existing Commissionerates where
they are warking now.

(i1} Some of'the officers who were never posted 10 the Customs Cornmissionerate are not
considered, thereby violating the spitit of the existing transter roiicy. which
envisages: “give equal opportunity to ali the officers in Customs, Ceniral Excise and

Service Tax."
(iv)  Representations on extreme medical/ humanitarian grounds are ignored in some
i cases.

- (v) Insome cases it is also found that the officers who arc recently posted in a purticular

i ' station are placed in the above referved order thus jeopardizing their normal tenure of
posting in that particular station.

(vi)  That Madam, the above submission is madc on the basis ot unofficial inlormation
available with us in the absence of the ¢ficial order, which is denied 1o this
Association on the ground that the same is confidential.

That Madam, this association is matured enough 1o understand the constraints and ditficutiies
under which the transfer posting orders are issued in this part of the country comprising seven states
with distinet und different identity, culture, cducational curriculum and session cle. but stil! strongly
believes thar with right intention and human appeoach the problems can be atleast mininnized.

ot

~
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‘here is still scope (0 review the order before the posting orders are issucd since this orders will not
only affect the lives of the incumbents but also their families. This association is confident that your
good self will definitely agree and appreciate the issues raised above and do the needful since

prevention is always better than cure.

Yours faithfully, . & :@..‘ %A B R
A S v v by
Cential Admluuheuic a

gejz/’/- pa
4 [S

3. BHATT/\C!;MRJEE)

' General Secretary 3\'!;?{‘[3:72"‘} 71991

‘ Guwe' ot Berch

Clek.,

b Copy for information and necessary action to:~

( i) The Secretary, Sub-Central Committee, AIACEGEO (Superintendent). Central Excise, Dibrugarh

|
! .
P Commigslonerute.
1’ He is further informed that the zonal meeting of the Federation will be held
i

{

at Guwahati on 16.02.2008 as already discussed.

(2) The Zonal Secretary, Central Excise and Customs, AIACEGEOQ (Superintendent)
Divisions.

ok,
My

9 (B. BHATTACHARIEF)

General Scerelary.
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To,
The Hon'ble Chief Commissioner,
Customs & Central Excise,
NER, Shillong,
Respected Sir,

Subject:- Prayer for retention in the present place of posting..

Most humbly and respecﬂUHy I would liketo approach your honour with the
following few fines for favour of your kind and sympathetic consideration.

1.That Sir, | was promoted to the grade of Supén'nfendent Group ‘B’ vide Establishment
order No.01/2008 dated 1 1% January ,2008 . :

2That Sir, the posting/placement was already decided by the competent authority
vide order No. 01/08 dated 11-01-08 wherein clearly mentioned in Part -1l of the said
order that | was retained ot the present place of posting i.e., Hgrs. Audit Unit, Central
Excise, Guwahati.

3.That Sir, being retained in my present place of posting as Superintendent and in
compliance to the said order | assumed the charge as Superintendent on 15t January,
2008 and functioning the assigned job of Superintendent in the Hars. Audit Unif, Central
Excise, Guwahati.

4.That Sir, today suddenly while | have gone through the another transfer and posting
Order No. 04/2008 dated 23-01-08 in the grade of Superintendent of Group *B' officers
of Customs(Preventive ) Commissionerate, NER, Shillong wherein my name appears in Si.
No. 34 and posted to Dimapur Division. Seeing my name in this order | am surprised and
mentally shocked. : o

Further.l would liketo mention here thai:-

I The above mentioned orders are themselves contradictory as because | |
was retained in my earlier place of posting i.e., Hgrs. Audit Unit, Central
Excise, Guwahati as per Order No. 01/2008 dated 11-01-08 where there
was no any condition mentioned that | may be transferred immediately
before completion of tenure of service in Q ploc\é os performulated
tfransfer policy.

il. It s also unjustified that | was posted/retained in the Central Excise
Commissionerate, Shillong vide Order No. 01/2008 dated 11-01-08, but it is
not known how | have been ‘posted again to Dimapur under Customs
(Prev.) Commissionerate. NER, Shillong vide order No. 04/2008 dated 23-
01-08 without any opfion from my part and following the formulated

ransfer policy. |
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ii.Moreover consideration for accepiance of promotion by me was on
the ground of retaining me at earier place of posting i.e., Hars. Audit Unit,
Central Excise, Guwahath.

Further | would like fo mention here that | served for seven years in Central Excise

s tneemetpper Assam as well as for fourteen years in Customs in different places in N. E.
'R..and Mumbai, { copy of history of posting as annexure A is enclosed herewith for
ready reference). However, | would like to highlight the name of some officers who
never worked in Customs side, they are - $/Shr 1. Biswaiit Paul, 2. R K. Sarkar. 3. RK.
Bora, 4. H.C. Kalita but still working in Guwahati Central Excise.

5.That Sir, my son is now studying class X and my parents are at feg end of their life.
Without my physical presence my son’s studies will be seriously hampered and my
parents will be left uncared for as there is no other male member in my family.

in view of the above facts, you are requested to kindly review my transfer Order No.
4/2008 dated 23-01-08 and consider me to continue my job in the present place of
posting for which | will remain ever gratetul fo you.

a.?\ -‘1!'11"7!.:7-\ M__““
with profound regards. ‘ wﬁﬁ A’: fﬁr fa G 4:;;;“
~ : kb, Y17 ] T”“;““.—l
Yours faithtull -
T N
6‘] q-‘]\rt'.} iq,@p?g ~
{Pijush Kanti ‘»__& Ve 2 Bagn
Superintendent o
Hars. Audit Unit, Cex, Guwahati.
Copy to

1. The Commissioner of Ceniral Excise , Shillong for favour of kind consideration in the
light of above contents.

2. The Commissioner of Customs {Prev} , Shillong for fovour of kind con5|dercxhon in the
light of above contents .

 3.The General Secretary . Group B Gazetted Officers Association , Guwahati Zone with
a request to take up the issue before competent authority for fair ends of justice.

Enclo: Annexure ‘A’ j@ 200 <
. 2
540l
Pijush Kanti Dey

[A’\TV}A/‘D SUpﬁﬁnfen,dent

ﬁ.cw-"’ Hars. Audit Unit CEx , Guwahati




Annexure A
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History df posting since entry in service

SI.No

Station/Branch

Post held

from

To

1

Moran range, IDibrogarh
CEx Division

Inspector

24042008 1939

06.07.1990

2

Manu land Customs Station
SFAgartalalDivision

Do

07.07.1990

01..05.1992

3

Feayghat Land Customs
Station
(Kanmganj:Customs Division

Do

02.05.1992

11.08.1994

Disposal Unit , (Kanmgany
Customs Division

Do

11.08.1994

30.04.1996

Sutarkandi Land Customs
Station,
{Karimgan) Customs Division

Do

01.05.1996

18.06.1998

Technical Branch ,
{Karimganj.Customs Division

Do

19.06.1998

17.05.19999

APRO, (Guwahati CEx
Division

Do

18.05.1999

31.12.1999

C 5.1 Aiport, Mumbai’

ACO

01.01.2000

07.02.2002

{Shillong:CEx , Hars. office

Inspector

08.02.2002

12.03.2002

(Shiffong_JCustorms  (Prev)
hars office

Do

12.03.2007

13.03.2002

11

Guwahatid
Division&
Joint commissioner
customs’s Cell

Customs

Do

14.03.2002

30.08.2004

12

Hars.  Audit  Unit,
(Gowahati?

CEx.

Do

01.092004

-14.01.2008

13

Hors. Audit  Unit

CEx,

Superintendent

15.01.2008

Til date

7//\//0%;,00 8

Pijush Kanti Dey

Supernntendent,




